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C.A.472/96, ' Dt. of Decision i 01£09-98.
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1. The Crdnance F=ctory Beard,
10-2, Auckland Read, Calcutta
rep. by Directer General ef |
Ordnance Factories and Chairman,

9. The General Manager, i

Crdnance Foctery Fraject, |

Min.,of Defance, Gevt,ef Indie,

EAddumailaram, Dist Medak(A.P). . .ReBpendents,

. | -
Counse) fer the applicants : Mr,P,Naveen Rae
I .

Ceunsel fer the respendents ! Mr.N.R.Devarai,& .CGSC.
CORAM: = |

, |
THE HON'ELE SHRI R,RANGARAJAN @ MEMBER (ADMN.)

‘ !
THE HON'ELE SHRI B.S5.JAI PARAMESHWAR : MEMEER (JUDL.)

L

ORDER

ORAI. CRDER (FER HON'BLE SHRI R.RANSARAJAN + MEMBER (ADMK.)
:
Heard Mr,P.Naveén Rae, learned ceunsel flor the

|
aprlicants and Mr.N.k.Devaraj, learned ceunsel for the respendents,

|
He wae assisted by Mr,Kunjummen, Assistant Works Manager,
|

2. When the OA was taken up for hearing the learned

|
ceunsal for the respendents submitted as follows:-

|
The eenjerity list ef the applicents anp ethers in
&
the Skilled wi- i, the seniarity units in which the

w2 . .
werking re—twTe publiched en the basie ef the direct

soplicants are

ior: given in

On.666/01 which was disposed of ep 30-1-95. That sefierity ist 3

R b\/




|
/8%ﬂllbe in ferce for premetien te the highly skilled
L |

“De

is vurely vrevisienal and it will ret oive anv right te

cenisritv list if it is revised later en the hasis of t
Howible ~ !
rendina w;#h the hach Court inlcannectimr with the seni

onit
nf Skillﬂﬂﬁ Ti1ll such time thJ avre@l is dispesed

of b

e appeal
erity list

v the Hioh

Court, the pr@v131nral senl@rle list te be issued as afjverted above

e I
ceniarity unit in which the applicants are placed. The

te highly skilled Cr-II will bé congiderad en that basi
vacancies arisino frem 1393 arwards in accerdance with
|

those premations are prmvisi@nél and notional and thece
I

. 1
he enptitled feor arrears en the basis of the revised sen

to be issued after the appeal Tn the High Ceurt is disp

f

caid senieritv list will be jssued within 15 days time,

3. - In view of the sbeve submissien fer the f
!

the learned ceuncel fer the apélicants submiti that ther
I

reed to further ce inte the merits of this CA and netin

af.-

ghs=rvations as above, the O3 %ay e dlsposed

I
4 In view ef the abeve submissicn neting th

the Cr is dispms&d af. Mo

recerded as abaove, cests,
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